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OA 435/94 

Prahlad Singh, Counsel for the appli~ant. 
I 

. Manish Bhandart·., Counsel for the res~~ndents. 

In this a plication, applicanJl ha~ sought for 

irection for pa nt o~ipGnd and apblicants have also 

ought for further direction for issuing,appointment letter 

fter completi~ fa. .the training. From ithe prayer, it is 

1lear that the IIY\grievance of the applicants is that 

lhey have not bee given any appointmeJt. At this stage, r. Bhandari, Cou sel for the respondtnts, pointed out 

jppointment lett r dated 7/9.11.19~4 showing that 

pplicants have a ready been appointed I in the year 1994 

tself. If that is so, the applicants hav.

1
.e already got what 

hey have prayed n the application. In this view of the 

atter, this appl cation has become in I uctuous. We . pass 

he order as under - ~ I 
. 00 -~-f-Jvuct~~ 

"Applicatio is dismissedl\wit~out bxpressing 

any opinio in the matter." 
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